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ORDER 

(Appl. for condonation of delay) 
IA NO. 232 OF 2016  

 
  There is 152 days’ delay in filing this appeal.  In this application, the 

appellant/applicant prays that the delay may be condoned.  
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 We have heard learned counsel for the appellant and respondents and we 

have perused the explanation offered by the appellant.  It appears that the 

appellant was prosecuting the review petition, hence the delay.  

 In the circumstances, we are of the opinion that the delay should be 

condoned.  The delay is therefore condoned.  Application is disposed of.   

 
 Registry is directed to number the appeal and list the matter for admission 

on 01.09.2016. 

 
 
     (I.J. Kapoor)       (Justice Ranjana P. Desai)  
Technical Member                     Chairperson  
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